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CENTRAL ADMINISTRATIVE TRIBUNAL

MUMBAI BENCH

QRIGINAL PPLICATI“A NG.: 144 of 2001%.

CORAM : NHon’ble Shri B. N. Bahadur, Member (A).

1. Smt. Usha Prasad,

Ltats Shri B.

ushil Prasad,

/ Late Shri B. B. Prasad,
. 1361737, Sector-7,
p Hill, Mumbai - 400 037. e Applicants.
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- 110 008.

. Sr. Accounts Officer,
Ind7an Audit & Accounts Deptt.,
O/c. the Accountant General
Maharashtra, New Marine Lines,
101, Ma“arshf Karave Road,
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This 1is a joint application made by Smt. Usha Prasad,
{wife of late Shri B. B. Prasad) and Sushil Prasad, S5/0. late

Shri B. B. Prasad, secking the reliefs as follows :
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